REGIONAL OFFICE (JAIPUR-SOUTH)
RAJASTHAN STATE POLLUTION CONTROL BOARD
8/263 MALVIYA NAGAR, NEAR JAWAHAR CIRCLE

HOUSING BOARD OFFICE, JAIPUR

Website -Www.environment.rajasthan.sov.in
Email Id - ro.jaipurscuth@gmail.com Phone — 0141-4068311

No. RPCB/ROIP/S/legal-41/ %0y Date: 2-0\2\2

To,

The Registrar,
Hon’ble NGT,
Central Bench,
Bhopal.

Subject : Factual and Action Taken Report of the Joint committee constituted by
Hon’ble NGT, Central Bench, Bhopal order dated 22.12.2023 in matter of
OA No. 191/2023 (CZ) “Devidas Khatri & Ors. Vs. State of Rajasthan &
Ors.

Reference : Hon’ble NGT order dated 22.12.2023.

Sir,

 With reference to above subject matter, it is submitted that the Hon’ble Tribunal
by order dated 22.12.2023 has directed to joint committee to submit factual and action
taken report within in six weeks by e-mail on ngtezbbho-mp@gov.in.

In compliance to directions passed by the Hon’ble Tribunal; Factual and Action
Taken Report of Joint Committee is being submitted for kind perusal of the Hon’ble
Tribunal.

~ Yours sincerely,
Encl. As above. '

Arvind Kumar
(Regional Officer)



Central Zonal Bench, Bhopal
Original Application No.191/2023(CZ)

In the Matter of:-
Devidas Khatri : Applicant
Versus
State of Rajasthan& ors Respondent
Index
S. Particulars
No. '

1. | Action Taken Report in the matter of Hon’ble NGT, Central Zonal Bench,
Bhopal OA No0.191/2023(CZ) in the matter of Devidas Khatri Vs State of
Rajasthan & ors

2. | Annexure-I: Hon’ble National Green Tribunal, Central Zone Bench, Bhopal
order dated 22.12.2023 in the matter of OA No.191/2023 (CZ) “Devidas Khatri
Vs. State of Rajasthan & Ors

3. | Annexure-II: Rajasthan State Pollution Control Board (RSPCB) letter dated
16.01.2024 regarding nomination of Sh. Arvind Kumar Agarwal, Regional
Office, Jaipur (South) as a member of the committee and as Nodal Officer on
behalf of RSPCB '

4. | Annexure- III: Letter dated 07.02.2024 regarding nomination of SDO,Phagi
as a representative of the District Collector and Mining engineer as a Invitee
Member.

5. | Annexure- IV: Photographs of joint committee visit

6 | Annexure- V: photographs of approach road

7 | Annexure — VI: Photographs of road within mining leases

8 | Annexure — VII: Documentary evidence regarding plantation and logbooks
9 | Annexure — VIII: Photographs of rain water collection

10 | Annexure — IX: Photographs of agriculture fields

11 | Annexure — X: Photographs of plantation in mining lease

12 | Annexure — XI: Copy of State Board orders regarding inspection frequency.

13 | Annexure — XII: Copy of analysis reports of air monitoring of mines

14 | Annexure — XIII: Copy of show cause notices issued to the mining lease.




Factual and Action Taken Report of the Joint committee constituted
by Hon’ble NGT .,Central Zone Bench, Bhopal , order dated
22.12.2023 in OA No. 191/2023(CZ) in the matter of Devidas Khatri
Vs State of Rajasthan& ors

1. Background:

The Hon’ble National Green Tribunal, Central zone Bench, Bhopal vide its order
dated 22.12.2023 in the matter of OA No.191/2023 (CZ) “ Devidas Khatri Vs. State
of Rajasthan & Ors directed as (the copy of order dated 22.12.2023 is enclosed at

Annexure-L.):

“we deem it just and proper to call a report on the matter in issue in present original
application, form.a joint committee consisting of one representative from District
Magistrate, Jaipur and one representative from State pollution control board,

Rajasthan. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal

agency for coordination and logistic support. The report in the matter be filed by the
Committee through email at ngtczbbho-mp@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image Pdf" :

In compliance to the Hon’ble NGT Order dated 22.12.2023, Rajasthan State
Pollution Control Board nominated Arvind Kumar, Regional Ofﬁcer.RSPCB, Jaipur
south as a member of committee and also appbinted Nodal officer on behalf of
RSPCB vide its letter dated 16.01.2024 (Annéxure-II), and District Collector,Dudu
has nominated Sub Division Ofﬁcer(SDO),Phagi as a representative of the District
Collector,Dudu as well as Mining Engineer, jaipur was also appointed as a special
invitee vide its letter dated 07.02.2024 (Annexure-III). It is pertinent to mention
that A new district Dudu was formed in year 2023 and tehsil Phagi falls Under |
jurisdiction of District Dudu. |

The site has been visited by joint committee on date 12.02.2024.

2. Factual Status of alleged mining at village - Ghatyali, tehsil- Phagi, district- |
Dudu observed during joint visit:

Joint committee comprising of SDO Phagi, ME Jaipur and .Regional officer
(RSPCB) visited the site on 12.02.2024 (Photographs are annexed and marked
as annex IV). it is also pertinent to mention that Advocate Sh. Anoop Agarwal was
- also informed telephonically on mob no 9462001295 on date 09.02.2024 regarding
intimation for date of joint committee Visit, however applicant wasn’t pfesent during

visit day.



Following are the major observations

1. Consent Status of alleged mining leases of village - Ghatiyali

S. | Name of | ML.L. Area Product Pernﬁtted CTO Environment
No miliing Lease | no (in Name production validity | Clearance
hectare éapacity Status
) (TPA)

1. | Shreenath 23/2019 | 1.4784 Granite and | 2,30,538 30.06.202 | Issued by

Minerals (Ref No. Masonry 5 | SEIAA on
- Stone 27.01.2020.
2019100
003043)

2. Sh. Noratmal | 13/2018 | 1 Granite 1,00,492 30.06.202 | Issued by

Gurjar (Ref No. 3 SEIAA  on

- 27.01.2020.
2018100
001677)

3. | Kesari Granite 34/2019 | 1.1582 | Granite 1,59,180 31.05.202 | Issued by
{Ref. 5 SEIAA on
No. - | 04.03.2020.
2019100
0010983
)

4. | Oasis Mines and | 11/2019 | 2.3277 | Granite 2,41,718 31.08.202 | Issued by
Mineral ~(New | (Ref No. | SEIAA on
Name — Shree | — 13.05.2020
Ram Mining |. 2019100
Pvt. Ltd.) 009841)

5. | Shree Nath | 18/2018 | 2.0043 Granite and | 2,23,871 30.06.202 | Issued by
Mines (Ref Né. Masonry 5 SEIAA _on

- Stone | 27.01.2020
2018100
_ 7 002363) _

6. | Shree Krishna | 14/2018 | 1.0049 | Granite 1,29,698 30.11.202 | Issued by
Granite  (New | (Ref No. 4 SEIAA on
Name — Shree | 2018100 09.10.2019
Krishna 001688)

Minerals)
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2. Major pollution control measures observed during visit -

S. | Name of | M.L.no | Operational | Plantation Status of | Drilling/block

No | mining Status Status on | Road Within cutﬁng method
Lease mining lease | Lease

1 Shreenath 23/2019 Non- Approx. 130 | Hard surface | NA, as no mining pit
Minerals (Ref No. — | operational plants with  morrum | was observed.
(1.4784 Ha) 201910000 | No pit was road

3043) observed
2. | Sh. Noratmal | 13/2018 Operative Approx. 135 | Hard  surface | Wetdrilling and block
Gurjar (1 Ha) | (Ref No. — Plants with  morrum | cutting with wire saw
201810000 road with water
1677)
3. | Kesari Granite | 34/2019 Operative Approx. 110 | Hard surface | Wet drilling and block
' (1.1582 Ha) (Ref. No. — plants with  morrum | cutting with wire saw
201910000 road with water
10983) '

4. | Oasis Mines | 11/2019 Operative Approx. 150 | Hard  surface | Wet drilling and block
and Mineral | (Ref No. — plants with  morrum | cutting with wire saw
(New Name — | 201910000 road with water
Shree Ram | 9841)

Mining  Pvt.
Ltdy (2.3277
Ha)

5. | Shree  Nath | 18/2018 Non- Approx. 150 | Hard surface | NA, mine was non-
Mines (2.0043 | (Ref No. — | operational plants with  morrum | operational
Ha) 201810000 | due to crack road

2363) zone observed
in granite
deposit.

6. | Shree Krishna | 14/2018 _ Operative Approx. 140 | Hard  surface | Wet drilling and block
Granite (New | (Ref No. plants with  morrum | cutting with wire saw
Name — Shree | 201810000 road with water
Krishna 1688) |
Mineral)

(1.0049 Ha)

a. Approach Road to the mines for the transportation of mineral is hard surface

with morrum. Water spray is also done through tankers. Photo of approach road

is annexed and marked as Annexure — V.

b. Roads are hard surface with morrum within premises and water spraying with

help of tanker and flexible pipes was observed on the movement roads.

Photographs are annexed and marked as Annexure — VL
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. No illegal mining was observed during visit. No mining activity has been done
beyond the permitted mining lease area as well as mining has not been done
beyond permissible limits.

. No blasting activity was observed. The mining of granite blocks is being done
with the help of Wet drilling and block cutting is being done by wire saw with
water.

. Mining is being done in the pits and no ground water table is intersected.

. Minig lease holder has also provided documentary ex)idence regarding plantation
in nearby area with photograph and display board at site. Collectively annexed
and marked as Annexure — VII. |

. The rain water is collected in various small ponds thrdugh the drainage system
as well as the rain water accumulated in the mining pits is used in the wet mining.
Photographs are annexed and marked as annexure — VIIL

. The water in the operative mining lease is used from collected rain water and
tanker supply from nearby villages. Copy of logbook for tanker supply is
annexed at Annexure — VII.

i. Various khatedars and neighbors i.e. Sh. Mukesh Choudhary (Mob. No. —
6350625772), Sh. Lala Gurjar (Mob No. — 9929127760), Sh. Jagdish Gurjar
(Mob. No. —9772463902), Sh. Sugan Lal Gurjar (Mob. No. —9571 107877) were
also interacted during joint committee visit. All of them informed that they are
not facing any problem regarding air pollution, nuisance, rvehjcle movement by
said mines. They also reported that no damage has been done by the mining
leases in their agriculture fields.

Nearby agriculture fields were visited by joint bommittee and no deposition of
dust was seen on fields due to mining activity. Photographs are annexed and
marked as Annexure — IX. |

. Plantation provided in the mining lease areas are collectively annexed and
marked as annexure — X.

. The mining leases areas are demarcated by wire fencing or wall of 8 to 10 feet |
height.

. Inspection of mining leases up to area 5 Hectare are done by State Board on need
based in reference to State Board office order dated 01.06.2016 and 24.08. 2023

and no complaint had been received regarding the air pollution



égainst the said mines. Copy of State Board orders are annexed and collectively
marked as annexure — XI.

n. Air monitoring of mines was also conducted by the Central laboratory of State
:Board laboratory during the visit. Results of Air monitoring are found within

prescribed limits, Analysis reports are annexed and marked as annexure XIL.

3.Action .taken/further actions_-

a. Show cause notices on date 19.02.2024 have been issued to aforementioned
mining leases for non-compliances. Mining holder are directed to submit the
action taken report and reply withing 15 days else environment compensation
shall be imposed and stern action shall be initiated. Copy of show cause

notices are annexed and collectively marked at annexure — XIII

Report is being submitted for kind pefusal of hon’ble Tribunal

(Shri Krishan Sharma) (Arvind Kplpggégg@;val) (Arvind Sharma)
Mining Engineer, RO Jaiptit (South)y SDO, Phagi

Department of Mines, Jaipur RSREB y (
i
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1.

Item No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 191/2023(CZ)

Devidas Khatri Applicant(s)

Vs.
State of Rajasthan& Ors. Respondent(s)

Date of Hearing: 22.12.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): Mr. Aditya Chhajed, Adv.
For Respondent(s): None.
ORDER

Issue raised in this application is non-compliance of the conditions of the
consent order on the point of plantation which are required to be atleast
33% of the total land used for mining and allied activities and no regular
inspection of the industries shown in the array of the parties, respondent
Nos. 7 to 12 and no submission of periodical compliance report according
to the consent condition.

It is further alleged that the respondents are operating in the areas beyond
the permissible limits and plying the trucks on the unpaved roads from the
villages, increasing the air pollution in the area and damaging the
agricultural field. No pollution control measures have been taken or

installed as to protect the area from the pollution.

. A substantial issue of environment has been raised.

. Issue notice to the respondents, returnable within four weeks. Respondents

are directed to submit their reply within six weeks through E-filing portal,



preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

S. Applicant is directed to take necessary steps for service to the respondents
by both ways and also on available email.

6. We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i.  One representative from the Collector, Jaipur, Rajasthan
ii. One representative from the State Pollution Control, Jaipur,

Rajasthan.

7. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agency for coordination and logistic support.

8. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 23 February, 2024

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

22nd December, 2023
0O.A. No. 191/2023 (CZ)
PN


mailto:ngtczbbho-mp@gov.in
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in
Helpline No. : 0141-2716877

No. F.10 (548) RPCB/Legal/NGT/2023 7,9\‘-[ Date: &\ E\o\) 2y

t/I?gional Officer,
ajasthan State Pollution Control Board,

Jaipur (S)

Sub: - Hon’ble National Green Tribunal order dated 22.12.2023 in Original application No.
191/2023 Devidas Khatri V/s State of Rajasthan & Ors.
Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT by order dated
22.12.2023 directed inter-alia as follow:-
“g. We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of:-

i. One representative from the Collector, Jaipur, Rajasthan
ii. One representative from the State Pollution Control, Jaipur, Rajasthan.

7. The Committee is directed to visit the place and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic support.”

You are hereby nominated as member of the committee and also appointed as Nodal Officer
on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and file the
compliance report of order dated 22.12.2023. The Hon’ble NGT order dated 22.12.2023 is
enclosed with this letter for ready reference.

Enclosed-As above
(Vijai N.)
Member Secretary-

Copy to following for information and for compliance of Hon’ble NGT order dated 22.12.2023

1. District Collector, Jaipur S I g n atu re - I |d

_ RajKaj Ref
Y ¥ 532586

Digitally 51gned B’{F e
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Annexure -V

Feb 12,2024 5:15:41 PM
26.50722568N 75.36407659E.
- Unnamed Road

| Ghatiyali,

Jaipur Division

Rajasthan

natural pond







Feb 12,2024 5:15:59 PM
26.50726318N-75.36405751E
Ghatiyali

Jaipur Division

- Rajasthan

natural pond
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@ Annéxure - VII

M/LNO.23/2019 M/S SHREENATH MINERALS
VILLAGE GHATIYALI TH. PHAGI, DIS. JAIPUR
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ML NO. 23/2019 M/S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur

-
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ML NO. 23/2019 M/S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis




ML NO. 23/2019 M/S SHREENATH MINERALS
Vlllage Ghanyall, TH. Phagl, Dis. Jaipur

26 5756N 75 4634F
IEG7+08H 6t Buru, Rajasthan 303005, India
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ML NO.23/2019 M/S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur
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ML NO. 23/2019 M/S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur
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ML NO. 23/2019 M/S SHREENATH MINERALS
Village Ghatiyali, TH. Phagi, Dis. Jaipur
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M/L NO. 13,2018 M/S NORATMAL (SHREE DEV GRANITES)
VILLAGE GHATIYALI TH. PHAGI, DIS. JAIPUR
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ML NQ.13/2018 M/S NORATMAL ( SHREE DEV GRANITES)
Village Ghatiyali, TH. Phagi, Dis. Dudu Jaipur
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Annexure - Xl|

ST Y Jyul Fg=v Heel
RAJASTHAN STA'E POLLUTION CONTROL-BOARD
04, 3MEAl WG A3 e G SR ~ 302004
&1 5101871, 5101872, $ddfigaw: 5159600, 5159699, waw: 5159694 & 97

OFFICE ORDER

Requirement of prior inspections for deciding the applications of Consent to
Operate/Authorization has already been dispensed with, vide office order No. F-12(PSC-1)/
RSPCB/PSC/17-52, dated 03.05.2016.

To adjudge the efficacy of the Pollution Control Measures and compliance of consent

conditions

(1)

inspections will be carried out as per procedure and time frame given below:-

The industries have been categorized on the basis of pollution potential and
associated environmental risk into séventeen types of highly polluted industry
and Red, Orange & Green category. ‘

The frequency of inspection of industry/ project/ process will be based on their
pollution risk, and will be done as per random generation through MIS.

(iif)  The criteria of random generation based on pollution risk will be as under:-
s Type of Industry/ Project Frequency of
No. Insnection

17 Category, Red Category (Large & Medium), CETP, | Once in six months 1

CTDF- for Hazardous Waste, Common Bio- Medical
Waste, Treatment and Disposal Facility, Municipal Solid
Waste, Treatment and Disposal Facility, Hazardous/ Bio-
Medical Waste Incinerator

2 |Red Category (Small), Orange Category (Large & | Once ina year
Medium), Hospitals of 100 beds or more

3. | Units recycling hazardous waste and covered under | Once in a year
schedule IV of Hazardous and Other Wastes (Management
and Trans-boundary Movement) Rules, 2014 _

4. | Orange Category (Small) and Hospital less than 100 beds | Once in two years

5. | Mines more than 50 hectares Once in a year

6. | Mines between 5 to 50 hectares Once in two years

(iv) Exception to the inspection schedule provided above can be done after prior
approval of the Chairperson.

(v) The inspecting official will be allocated inspections by randomized generation

" through the MIS. -

(vi)  All inspection reports shall necessarily be submitted online.

(vii) Consecutive inspections of an industry/ project/ process shall not be allocated to
the same set of officials.

(viii) All inspection reports shall be uploaded within 48 hours of inspection and a copy
of the same shall be sent to the project proponent (in electronic format).
However, memo of deficiencies if any shall be given on spot.

(ix) Inspections shall be carried out under the provisions of Water Act, 1974, Air Act

1981 and Environment (Protection) Act 1986 & rules as directed in one visit
rather than in subsequent visits.

—




e il . e— oAy

In order to facilitate industries with low pollution risk and industries which are
iant with the provisions of various Environmental Acts/ Laws, an inspection cum audit
report prepared by third party i.e. Inspection Bodies accredited by National Accreditation
Board for Certification Bodies (NABCB) of Quality Council of India/ recognized by ivlinistry
of Environment, Forests & Climate Change/ Central Pollution Control Board/ Rajasthan Stat¢
Pollution Control Board/ any other State Pollution Control Board for the purpose, wili be
recognized. Henceforth, inspections by- Board officials will not be required in the said

However, the State Board reserves the right to inspect any industry for ensuring
compliance under Environment/ Water/ Ajr Act.

This bears approval of the competent authority. "
' — Sd—

(K. C. A. Arun Prasad)

Member Secretary

F.12 (PSC-1)/ RSPCB/ PSG/ Y4 73 L) 0 Dated:¢)/06/2016

Copy to following for information and necessary action:
. P.S. to Additional Chief Secretary (Environment & Forest), Department of

Environment, Government of Rajasthan, J aipur

P.S. to Chairperson , RSPCB, Jaipur

Secretary, Department of Environment, Government of Rajasthan, J aipur.

Sr.P.A. to Member Secretary, RSPCB, Jaipur,

Chief Environmental Engineer / Chief Scientific Officer, RSPCB, Jaipur.

Group Incharge, EC/ Hazardous/ MSW/ BMW/ HOP/ Textile/ CPM/ Planning/ IT,
DF & Cess/ MUID/ Mines/ CD & SCMG/ Law/ CCC/ PSC & Projects, RSPCB,

N AW

7. Regional Officer, RSPCB, Jaipur (South)/ Jaipur(Nﬁf'th)f Alwar/ Balotra/ Bharatpur/
Bhilwara/ Bikaner/ Jodhpur/ Pali/ Kota/ Chittorgarh/ Kishangarh/ Sikar/ Udaipur/

Bhiwadi.
8. ACP, RPCB, Jaipur, with the direction to upload the order on Board’s website.

9. Master File (PSC-6), PSC, RPCB, Jaipur.

Member Secretary



Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 014]- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in
Helpline No. : 0141-2716877

F12(5-Adm)/RSPCB/ 1672-168] Date: 24.08.2023

Order

As per prevailing enforcement norms, industries with smaller investments and lesser
pollution loads are at par with industries having greater investments and higher pollution load.
The matter has been re-examined and enforcement norms have been revised taking in
consideration, the scale of project, pollution load of the sector, possibility of using technology
and available manpower.

In supersession to State Board Office Order No. F12(PSC-21)/RSPCB/2005-2050 dated
28.09.2021, the following schedule of inspection for environmental surveillance and monitoring
shall accordingly be followed in respect of the industries/ processes/ facilities/ mines etc:

1. Textile Sector:
a) For Own ETP Units (ZLD Units):
* Units having effluent generation upto 100 KLD: Annually
* Units having effluent generation more than 100 KLD to 500 KLD: Half-

yearly
* Units having effluent generation more than 500 KLD: Quarterly

b) For CETP connected units:
* Units having effluent generation upto 100 KLD: Annually
* Units having effluent generation more than 100 KLD: Half-yearly

2. Health Care Facilities (HCFs):
* Upto 10 bedded HCFs: Need based
¢ 11-50 bedded HCFs: Once in two years
* 51-200 beds HCFs: Annually
e More than 201 bedded HCFs: Half-yearly

3. Cement Plants:
* Integrated cement plants - Quarterly

 Clinker grinding units (Large and Medium) - Quarterly
* Mini Cement plants - Annually
* Clinker grinding units (Small)— Annually

Signature

Digitally signed by ¥ y
Designation Mlemfi
Date: 2023.08 2¢/14752:24 |ST

RajKaj Ref No. : 4592580




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in
Helpline No. : 0141-2716877

4. Power Plants:
* Power plants (Upto 100 Mega Watts) - Half-yearly
* Power plants (More than 100 Mega Watts) - Quarterly
= Biomass based power plants — Annually
5. Mines:
e Mines having lease area upto 5 hectares: Need Based
e Mines having lease area more than 5 hectares and upto 100 hectares: Once
in two years
¢ Mines having lease area more than 100 hectares: Annually

6. CBWTF/CHWSRDF/CMSWTDF/CETP/STP: Monthly
7.  The frequency of inspection and monitoring for environmental surveillance of industries/
sectors except for those specified above shall be as under:

S. No. Industry Category / Facility Revised frequency
1. Highly Polluting 17 Category Industry Quarterly
2 Red Category (Other than 17 Category) (Large scale) Half-Yearly
3. Red Category (Other than 17 Category) (Micro, Small and Annually

Medium Enterprises)

4. Orange Category Industry (Large scale) Annually
5. Orange Category (Micro, Small and Medium Enterprises) Once in two years
6. Green Category Industry Need based

8.  Inspection and sampling/ monitoring shall be carried out by a joint team of Technical and
Scientific Officers of the State Board and only in exceptional circumstances, such
inspections may be carried out by either Technical or Scientific Officers after taking due

prior approval of the Head Office.
This bears approval of the competent authority.

(Vijai N.)
Member Secretary

Signature

Digitally signed by
Designation A}
Date: 2023.08

RajKaj Ref No. : 4592580




F12(5-Adm)/RSPCB/ 1672-1681

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpeb,nic.in
Helpline No. : 0141-2716877

Date: 24.08.2023

Copy to following for information and necessary action:

voE W

RajKaj Ref No. : 45692580

P.S. to Chairperson, RSPCB, Jaipur

Sr. PA to Member Secretary, RSPCB, Jaipur,

Chief Environmental Engincer, RSPCB, Jaipur

CSO/CAO/HOO, RSPCB, Jaipur

Group In-Charge, CD & PDF / E-Waste/ Hazardous Waste/ OGM / HBC/ CPP / Plastic/
ITS / Pre Screening / Textile / Liquid Waste/ Planning / Legal / VTR / Mines & SCMG-
DS/ MUID / Project & IEC / RTI/ BMW/ MSW RSPCB, Jaipur.

- Regional Officer, Regional Office, RSPCB, Alwar/ Balotra/ Banswara/ Bharatpur/

Bhilwara/Bhiwadi/ Bikaner/ Bundi/ Chittorgarh/ Hanumangarh/Jaipur (North)/ Jaipur

(South)/ Jaisalmer/ Jhalawar / Jhunjhunu/ Jodhpur/ Kishangarh/ Kota/ Nagaur/ Pali/
Rajsamand/ SawaiMadhopur/ Sikar/ Sirohi/Udaipur.

Group In-charge (ITS), RSPCB, Jaipur - to upload on the State Board’s website.
Master File

Member Secretary

Signature

Digitally signed by /2
Designation Memb
Date: 2023.0§:2¢




Rajasthan State Pollution Control Board 3l

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 'l\\’d
Phone :0141-27168049.2716800 e-mail : member-secretary@rpcb.nic.in )
HelpLineNo. : 0141-2716877

LiFE

Lifestyle for
Environment

Annexure-XII

F11 (41 ) RPCB/Lab Air /Vo.- /9878 Date: 5|2 202y

The Regional Officer,
Regional Office,
RSPCB,

Jaipur (South)

Sub.:- Analysis report of Air Sample No. 8617-8621
Sir,

Kindly find enclosed herewith the analysis reports of sample No. 8617-8621
collected by Board Officials for information and necessary action please.

Yours Sincerely.

sl

(Sheeba)
GIC(OCEMS& Air Lab.)

Y

Encl.:- As above (05 Analysis Reports)



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Report No. : 8617
Report On : 15/02/2024
I hereby certify that I Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, SSO,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of Village
Ghatiyali , Tehsil-Phagi,District-Jaipur , Phagi Collected from Ambient Air Quality monitoring
upwind direction near mining lease Collected on 12/02/2024. The Sample was in a condition fit for
analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
] Particulate Matter (PM10) pg/m3 67
2 Sulphur Dioxide as SO2 ug/ms3 03
\/ 3 Oxides of Nitrogen as NOx pg/m3 06

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024

Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004

Phone: 0141-5159648,5159607
Fax: 0141-5159665



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 8618
Report On : 15/02/2024
I hereby certify that I Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, SSO,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S M/s Kesari
Granite , Plant - , , City- Near Village Ghatiyali Tehsil- Phagi , District- JAIPUR M.L. No- Reference
No. 20191000010983 Collected from Ambient Air Quality monitoring near mining lease Collected on
12/02/2024. The Sample was in a condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 Particulate Matter (PM10) pg/m3 71
2 Sulphur Dioxide as SO2 ug/ms3 05
3 Oxides of Nitrogen as NOx pg/ms3 08

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024

Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004

Phone: 0141-5159648,5159607
Fax: 0141-5159665



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Report No. : 8619
Report On : 15/02/2024
I hereby certify that I Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, SSO,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S M/s. Shree
Krishna Granite , Plant - , , City- Ghatiyali Tehsil- Phagi , District- JAIPUR M.L No- Granite Mine
(Ref. No. 2018100001688 ) Collected from Ambient Air Quality monitoring near mining lease
Collected on 12/02/2024. The Sample was in a condition fit for analysis as reported below :-

1 further certify that I have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 Particulate Matter (PM10) pg/ms3 78
2 Sulphur Dioxide as SO2 ug/ms3 06
3 Oxides of Nitrogen as NOx pg/ms3 12

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 15/02/2024 9‘%"
Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004

Phone: 0141-5159648,5159607
Fax: 0141-5159665



FORM - X
= RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Report No. : 8620
Report On : 15/02/2024
[ hereby certify that I Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, SSO,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S M/s Qasis
Mines And Minerals , Plant - , , City- Ghatiyali Tehsil- Phagi , District- JAIPUR M.L No- Ref. No.
2019100009841 Collected from Fugitive Air (Suspended Particulate Matter) monitoring near mining
lease no 11/2019 Collected on 12/02/2024. The Sample was in a condition fit for analysis as reported below

[ further certify that I have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 Suspended Particulate Matter pg/ms3 329

The condition of the seals, fastening and container on receipt was as follows : Intact
= Signed This On 15/02/2024

Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004

Phone: 0141-5159648,5159607
Fax: 0141-5159665



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Report No. : 8621
ReportOn : 15/02/2024
[ hereby certify that | Sheeba, State Board Analyst duly appointed under sub Section(2) of Section 29 of
the Air (Prevention & Control of Pollution) Act, 1981 received on the 13/02/2024 from Chetan Kumar
Arya, JSO, Central Laboratory ,RSPCB Central Laboratory & Shri Santosh Kumar Basethia, SSO,
Central Laboratory ,RSPCB Central Laboratory a sample of Ambient Air Quality of M/S Shri
Noratmal Gurjar , Plant - , , City- NEAR VILLAGE GHATIYALI Tehsil- Phagi , District- JAIPUR
M.L No- Reference No. 2018100001677 Collected from Fugitive (Suspended Particulate Matter) Air
monitoring near mining lease no 13/2018 Collected on 12/02/2024. The Sample was in a condition fit for
analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 15/02/2024 and declare the result of the
analysis to be as below :-

S. No. |Parameters Result
1 Suspended Particulate Matter pg/m3 388

The condition of the seals, fastening and container on receipt was as follows : Intact
~ Signed This On 15/02/2024

Sheeba
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari,
Jaipur-302 004

Phone: 0141-5159648.5159607
Fax: 0141-5159665



Annexure-XIII|

=t Regional Office (South)
~Rasthan Rajasthan State Pollution Control Board “ A
S 8/263, Malviya Nagar, Jaipur l\\ I.ll: E
| website: environment rajasthan gov.i d ot or
Email- ro jaipursouthi@email.com Phone 0141-4068311
Regd./E-mail
No. RPCB/ROJP/S/Mines/528/ 39 49 Date: \5\1,\1\\

M/s Shri Noratmal Gurjar,
Vill-Ghatiyali, Tehsil-Phagi,
District: Dudu.

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: - (1) Consent to operate of the unit granted vide letter dated 17.07.2020.
(2) Original Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act”) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease 1s being operated in the name & style of M/s Shri
Noratmal Gurjar, (hereinafter referred to as ‘the Industry/Unit”) at M.L. No. 13/2018
(Ref. No.-2018100001677), Village-Ghatiyali, Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3412 dated 17.07.2020 which is valid upto
30.06.2025.

8. And whereas, an original application n0.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.



- Regional Office (South)
—Daasthan Rajasthan State Pollution Control Board \l
e LIFE

S 8/263, Malviya Nagar, Jaipur \
| website: environment.rajasthan. gov.in, Iféj lﬁﬁﬁf}é’;%fgﬁt

Email- ro.jaipursouth@gmail.com Phone 0141-4068311

9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b) Unit has installed and operated two D.G. sets of 65 KVA and 125 KVA without
prior permission from the State Board.
¢) Unit has not provided adequate stack height at installed D.G. sets.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:
¢ The closure, prohibition or regulation of any industry, operation or process.
e Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed.

Yours sincerely

P

(Arvind Kumar)
Regional Office
O

Copy to the following for information; —

1. Master File

e

Regional Officer
Y



- Regional Office (South)

——Daiasthan Rajasthan State Pollution Control Board \/RE
Sy 8/263, Malviya Nagar, Jaipur i‘? \./“ I_l FE
|/ website: environment. rajasthan. gov.in, ‘Q/&/ fae o,
Email- ro.jaipursouthi@email.com Phone 0141-4068311
Regd./E-mail
No. RPCB/ROJP/S/Phagi/09/ 80 Date: \5\2,\1»\

M/s Shree Krishna Minerals (Old Name-Shree Krishna Granite),
197, 199, Indira Nagar, Madanganj,

Kishangarh, Tehsil-Kishangarh,

District: Ajmer. 305801

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981,

Ref: - (1) Consent to operate of the unit granted vide letter dated 18.03.2020.
(2) Original Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment,

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment,

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease 1s being operated in the name & style of M/s Shree
Krishna Minerals (Old Name-Shree Krishna Granite), (hereinafter referred to as ‘the
Industry/Unit”) at MLL. No. 14/2018 (Ref. No.-2018100001688), Village-Ghatiyali,
Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2019-2020/Jaipur(S)/3392 dated 18.03.2020 which is valid upto
30.11.2024.
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8. And whereas, an original application n0.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.
9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b) Unit has not submitted request for name change in consent to operate to this
office till date.
¢) Unit has installed and operated two D.G. sets of 125 KVA without prior
permission from the State Board.
d) Unit has not provided adequate stack height at installed D.G. sets.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:
® The closure, prohibition or regulation of any industry, operation or process.
e Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed. '

Yours sincerely

s |

Regional Office

SN

Copy to the following for information: —

1. Master File

L
Regional Officer
%
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M/s Shree Ram Mining Pvt. Ltd. (Old Name-Oasis Mines & Minerals),
19, Shiv Nagar, Pratap Nagar,
Tonk Road, District:Jaipur.

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: - (1) Consent to operate of the unit granted vide letter dated 17.09.2020.
(2) Original Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution,

6. And whereas, a mining lease is being operated in the name & style of M/s Shree Ram
Mining Pvt. Ltd. (Old Name-Oasis Mines & Minerals), (hereinafter referred to as ‘the
Industry/Unit”) at M.L. No. 11/2019 (Ref. No.-2019100009841), Village-Ghatiyali,
Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3424 dated 17.09.2020 which is valid upto
31.08.2025.

8. And whereas, an original application no.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.
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9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b) Unit has not submitted request for name change in consent to operate to this
office till date.
¢) Unit has installed and operated D.G. set of 125 KVA without prior permission
from the State Board.
d) Unit has not provided adequate stack height at installed D.G. set.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:
e The closure, prohibition or regulation of any industry, operation or process.
e Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed,

Yours sincerely

s
(Arvind Kumar)

Regional Office
E)/C

Copy to the following for information: —
1. Master File

e |

R
Regional Officer
\/a
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M/s Shreenath Mines,

197 & 199, Indira Nagar, Madanganj,
Kishangarh, Tehsil-Kishangarh,
District: Ajmer. 305801

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: - (1) Consent to operate of the unit granted vide letter dated 15.07.2020.
(2) Original Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.
Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease is being operated in the name & style of M/s Shree Nath
Mines, (hereinafter referred to as ‘the Industry/Unit”) at M.L. No. 18/2018 (Ref. No.-
2018100002363), Village-Ghatiyali, Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3404 dated 15.07.2020 which is valid upto
30.06.2025.

8. And whereas, an original application no.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.



e Regional Office (South)

—EaiEsthan Rajasthan State Pollution Control Board “ '
S~ 8/263, Malviya Nagar, Jaipur N, / LiFE
N | website: environment rajasthan. gov.ir d e

Email- ro.jaipursouth(@gmail.com Phone 0141-4068311

9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b) Unit has installed and operated D.G. set of 125 KVA without prior permission
from the State Board. '
¢) Unit has not provided adequate stack height at installed D.G. set.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:

e The closure, prohibition or regulation of any industry, operation or process.
o Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed.

Yours sincerely

e, CRN N
(Arvind Kumar)

Regional Office
oc

Copy to the following for information: —
1. Master File

(L W
Regional Officer

O/C..
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M/s Shreenath Minerals,

Shri Krishna Colony, 68-69 A
VIdhansabha Nagar, Dholai Mansarovar,
District: Jaipur.

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: - (1) Consent to operate of the unit granted vide letter dated 15.07.2020.
(2) Original Application no.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under; -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and .restoring the wholesomeness of the water
environment. :

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease is being operated in the name & style of M/s Shreenath
Minerals, (hereinafter referred to as ‘the Industry/Unit”) at M.L. No. 23/2019 (Ref. No.-
2019100003043), Village-Ghatiyali, Tehsil-Phagi, District-Dudu,

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3406 dated 15.07.2020 which is valid upto
30.06.2025.

8. And whereas, an original application no.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.
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9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:
e The closure, prohibition or regulation of any industry, operation or process.
e Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed.

Yours sincerely

=t~
(Arvind Kumar)
Regional Office
O /C.
Copy to the following for information; —
1. Master File
Regional Officer
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M/s Kesari Granite,
25-26, Onkar Nagar, Ajmer,
District: Ajmer.

Sub: - Show cause notice for intended revocation of consent to operate under the provisions of
the Water Act, 1974 and Air Act, 1981 and intended direction for the closure of the
industry, under section 33 (A) of the Water (Prevention & Control of Pollution) Act,
1974 and 31 (A) of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: - (1) Consent to operate of the unit granted vide letter dated 28.07.2020.
(2) Original Application n0.191/2023 filed before the hon’ble National Green Tribunal,
Central Zonal Bench, Bhopal.
(3) Joint inspection of the unit carried out on 12.02.2024.
Sir,

This 1s without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as °‘the Board’) to initiate proceeding under the provisions of the Air
(Prevention & Control of Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) & the Water
(Prevention & Control of Pollution) Act 1974 (hereinafter called as ‘the Water Act’) for violation
of various provisions as under: -

1. Whereas the Water Act has come into force in the whole of the State of Rajasthan with
effect from 23.03.1974.

2. Whereas the Air Act has come into force in the whole of the State of Rajasthan with
effect from 16.05.1981.

3. And whereas the Water Act has been enacted to provide for the prevention and control of
water pollution and for maintaining and restoring the wholesomeness of the water
environment.

4. And whereas the Air Act has been enacted to provide for the prevention and control of air
pollution and for maintaining and restoring the wholesomeness of the air environment.

5. And whereas keeping this in view the Board has been conferred power to take such steps
as are deemed necessary for the prevention and control and abatement of water & air
pollution.

6. And whereas, a mining lease is being operated in the name & style of M/s Kesari
Granite, (hereinafter referred to as ‘the Industry/Unit”) at M.L. No. 34/2019 (Ref. No.-
20191000010983), Village-Ghatiyali, Tehsil-Phagi, District-Dudu.

7. And whereas, State Board had issued Consent to Operate to the Industry/Unit vide this
office order No. 2020-2021/Jaipur(S)/3414 dated 28.07.2020 which is valid upto
31.05.2025.

8. And whereas, an original application no.191/2023 was filed before the hon’ble National
Green Tribunal, Central Zonal Bench, Bhopal against the unit.
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9. And whereas, the unit was inspected by official of this office on 12.02.2024 and
following non-compliances were observed: -
a) Unit has not submitted half yearly compliance report of consent to operate to
this office.
b) Unit has installed and operated D.G. set of 125 KVA without prior permission
from the State Board.
¢) Unit has not provided adequate stack height at installed D.G. set.
10. And whereas, above stated violation of the provision of the Air Act & Water Act has
been viewed seriously by the Board.
11. Therefore, in the interest of prevention of perpetual offence being committed by you and
in the interest of control of pollution, Board intends to issue following directions:
¢ The closure, prohibition or regulation of any industry, operation or process.
o Stoppage or regulation of the supply of electricity or water or any other service.

Therefore, you are directed to show cause as to why the aforesaid consent to operate
referred above not be revoked for the reasons stated herein above and directions be not
confirmed as well as environmental compensation shall not be imposed. In case, you wish to
submit any objection/clarifications to above, you can do so by sending your reply by post or by
appearing in personal or through duly authorized and instructed person along with documentary
evidences within 15 days, else the directions mentioned above may be confirmed without any
further notice/ correspondence to you in this regard and environmental compensation shall be
imposed.

Yours sincerely

b

(Arvind Kumar)
Regional Office
S/
Copy to the following for information: —
1. Master File
D"
Regional Officer

C)/c:



